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| TEM NO. 33 COURT NO. 3 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Speci al Leave to Appeal (O...... cC No(s).
6139/ 2016
(Arising out of inmpugned final judgnent and order dated 16/10/2014

in WC  No. 54974/ 2014 passed by t he Hi gh Court of Judi cature at
Al | ahabad)
M S BAJAJ HI NDUSTHAN LTD Petitioner(s)
VERSUS

STATE OF U.P. AND ORS Respondent ( s)
(Wth appln.(s) for c/delay in filing SLP and office report)
Date : 08/04/2016 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR. JUSTI CE JAGDI SH SI NGH KHEHAR

HON&#39; BLE MR. JUSTI CE C. NAGAPPAN
For Petitioner(s) M.L.Nageshwar Rao, Sr.Adv.

M. Syed Shahid Hussain Rizvi, Adv.
M . Sanj eev Kumar, Adv.
M . Anoop Kumar, Adv.

For Respondent (s)
Upon hearing the counsel the Court nade the follow ng

ORDER
Lear ned seni or counsel for t he petitioner has pl aced
reliance on Annexure P-22 (at page 149 of the SLP paperbook), which
is the affidavit filed by the Tehsildar, Bisalpur, Pilibhit, before
the H gh Court and therefrom Annexure SCA-1 (at page 154 of the SLP
paper book) to cont end, t hat t he acknow edged position even as per
the affidavit filed on behal f of t he respondent s before the Hi gh
Court was t hat out of a total demand of appr oxi matel y Rs. 118
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crores, a sumof nore than Rs. 115 crores has al ready been deposited

by the petitioner.

| ssue notice on t he application for condonat i on of del ay
as also on the special |eave petition, returnable on 25.04.2016.

Li berty is grant ed to t he | ear ned counsel for t he

petitioner to serve t he respondent s t hr ough t he st andi ng counsel

for the State of Utar Pradesh nonminated for this Court.

Aucti on pr oceedi ngs shal | not be finalised till t he next
date of hearing.
( SATI SH KUMAR YADAV) ( RENUKA SADANA)

AR- CUM PS COURT MASTER



